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MESSAGE FROM LOK SABHA
The Prasar Bharti (Broadcasting Corporation of India) Amendment Bill, 2011

SECRETARY-GENERAL: Sir, | have to report to the House the following message received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 120 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to inform you that Lok Sabha, at its sitting held on the 20th
December, 2011, agreed without any amendment to the Prasar Bharati (Broadcasting Corporation of
India) Amendment Bill, 2011, which was passed by Rajya Sabha at its sitting held on the 8th
December, 2011."

MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m. for lunch.

The House then adjourned for lunch at two minutes past one of the clock.

The House reassembled after lunch at two minutes past two of the clock, THE VICE-CHAIRMAN
(PROF. P.J. KURIEN) in the Chair.

The Petroleum and Mineral Pipelines (Acquisition of Right of

User in Land) Amendment Bill, 2011 - contd.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We will continue the discussion on the
Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Amendment Bill, 2011, Shri

P. Rajeeve.
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SHRI P. RAJEEVE (Kerala): Thank you, Sir, in this session several Bills are in the pipeline. |
am, at least, happy that | got an opportunity to speak on the Petroleum and Minerals Pipelines
(Amendment) Bill.

Sir, the Petroleum and Minerals Pipelines (acquisition of Right of User in Land) Amendment
Bill was passed in 1962. At that time, the public sector undertakings were the only players in the
petroleum sector. The main objective of the public sector undertakings is service. But now the
situation has changed. The private sector is the major player in this sector. Their main motto is profit
and profit. So, legislative intent of 1962 Act does not exist now. So, | hope the Ministry will y revisit
the present Bill in this new scenario and come forward with a comprehensive Bill to address the news
issues prevailing in this sector. This type of piece meal of legislation is not sufficient to address the

issues.

Sir, my second point,is we do not have enough networking for the supply of natural gas in our
country. It is mostly concentrated in certain parts of our country. The cry for more pipelines for the
supply of natural gas is increasing especially from South and East. After KG Basin gas exploration,
south is the biggest reservoir of natural gas. But unfortunately no connectivity is available for the
Southern part of the country. We all know that natural gas is an essential input in the manufacture of
fertilizer and generation of power. If it is available, then, price of power and fertilizer would be
cheaper. So, | would like to use this opportunity to request the Ministry to ensure genuine and

equitable distribution of natural gas all over the country.

Sir, in January, 2010, the U.S. Energy Information Administration Department had estimated
that India's proven oil reserves are approximately 5-6 million barrels. But the Ministry has no specific
plan to explore this in a proper manner. The hon. Member, Shri Rajiv Pratap Rudy had mentioned
about the length of pipelines in our country. In this connection, | read an article dated 1st April, 2010
which said that petroleum products, LPG and crude pipelines in the country cover a distance of over
19,000 KM. | do not know what the actual figure is. | hope the hon. Minister will clarify it. Between
2006 and 2009, it was reported, there were more than 300 cases of pilferage from oil and gas
pipelines across the country. The consequent loss to the Exchequer, as a result, was a little over

Rs.14 crores. It has been observed that the protection and the forces that are put in place are
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inadequate to contain the pilferage of oil and sabotage of pipelines, that is taking place in various

parts of the country.

Sir, this new amendment is moving in a good direction to tackle the issues. The Ministry has
admitted certain observations or recommendations of the Standing Committee; that is good. Most of
the Ministries are not working in that direction. They are very eagre to avoid the recommendations of
the Standing Committee. That is not proper. It is going in a good direction, but there is a possibility

to misuse these new provisions. | hope, it would be noted by the Ministry.

But, Sir, legislation is not sufficient to address this issue. This Ministry should have made a
proper mechanism to protect the pipelines. Leak protection system should be installed in pipelines,

which gives alarm in case of any pressure dropped due to leaks or pilferage activities.

Secondly, Sir, monitoring of operation parameters through Supervisory Control and Data
Acquisition (SCADA) System is necessary. There was a proposal by the Ministry, but it was not
implemented in all sectors. State interaction and sensitization of villages through awareness

programmes - for this, take them in confidence by giving more incentives.

And, lastly, close and regular interaction with State Administration and District Authorities is

required. So, | urge the Minister, through you, Sir, to implement these steps as early as possible.

Sir, | would like to raise certain criticisms on this Bill. Firstly, this Bill does not have any
provision to protect the witnesses, those who report thefts at pipelines. It should be incorporated in
this Bill, Sir. The Bill does not propose how surveillance at pipelines will be increased. These two

issues should be examined by the Ministry.

Sir, | would like to take this opportunity to raise some serious issues with regard to the original
Act. In the existing Petroleum and Mineral Pipelines (Acquisition of Right of User in Land)
Amendment Act, 1962, the Government can acquire the right of use, RoU, in any land under which a
pipeline has to be laid for transport of oil or gas. The Act provides for compensation @ 10

percentage of the market value of the land under RoU as determined by the competent authority.

Sir, they have claimed that they acquired the right of use only. But, de facto, this is an
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acquisition because they have acquired 20 metres. They have made some restrictions. In fact, 30
metres they have acquired under the Right of Use. There are certain restrictions for cultivation.
Nobody is ready to purchase the land where the pipeline is laid down. The result is, the land value is
reducing. De facto, it is acquisition. The compensation is very less. Now, the Government came with
a Land Acquisition Bill, but, as per Schedule Ill of the introduced Land Acquisition Bill, this does not
come under the purview of that Bill. It should come under the purview of the Land Acquisition Bill,
Sir.

Now, the Ministry has decided to lay a pipeline from Petronet, Kochi to Bangalore and
Mangalore. This is a good step. It is very good for the industry and it is a welcome step, but, Sir, the
GAIL is not following the existing provision of the Act. They are not conducting any ground survey.
They are dependent on Satellite survey. They have not conducted any public hearing. They have not
conducted any environmental study. Recently, hon. Member Mr. Rudy has stated the relevance of
environmental mechanism with regard to these pipelines. After Section 7(1) of the existing Act, no
pipeline shall be laid under any land which, immediately before the date of notification under sub-
section (1) of section 3 was used for residential purposes; (2) any land on which there stands any
permanent structure which was in existence immediately before the date of notification; (3) any land

which is appurtenant to a dwelling house.

| will conclude just now. This is a very important point. These are the provisions of the existing
Act.

Sir, recently | visited the place which has been identified for laying pipeline in Kochi. Several
residential areas have been identified. | was shocked to see that a lower primary school ground had
been identified for laying natural gas pipeline. The GAIL is functioning in a unilateral way. It is not
holding any discussions with the representatives of the people. It is not ready to consider the public
opinion. | request the Minister to intervene in this issue. When the hon. Cabinet Minister came to
Kochi in connection with a function in Kochin Refinery, all Parliamentarians from Kochi, irrespective of
their political affiliation, met him and submitted a memorandum a month ago. We have not got any
reply from the Ministry. This is a very serious issue. People of several districts in Kerala, Karnataka

and Tamil Nadu are in panic. | would request the Ministry to intervene in this issue and stop the
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process, and reconsider some alternative path for laying the pipeline. The GAIL is the biggest profit-

making company. The Minister should consider this point.

Lastly, the price of LNG should be reasonable and the Government should have a say in fixing

the price of natural gas.
With these words, | support the Bill. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much. Mr. Pyarimohan
Mohapatra.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Thank you, Sir, for giving me this opportunity. |
rise to support the intention behind the Bill, but | oppose the Bill in its present form. | support my
friend, Rajeeveji. He has mentioned about the land use and the difficulty to which the farmers are
being put. The land used is about 1.8 metres or six feet in depth and 18 metres in width. Now a huge
extent of land is being taken over. | think that there are around 7,000 kilometres of pipelines and more
pipelines are being added. In Odisha, there is the Paradip-Haldia pipeline which gives Odisha
nothing. Then there is another one, Reliance. It is Paradip-Surat, where some provision for supply of
gas is there. What does the farmer get? He gets nothing except a little bit of money at the time of
acquisition. It is not really acquisition value. It is for acquisition of the right of use. He does not get
anything thereafter. Please give him, as Mr. Birender Singh has suggested very wisely, an annual

rent. He will be your first security against theft and pilferage.

Sir, having said that and being very conscious of the fact that petroleum and other petroleum
products are very important for the country, | am not in favour of this Bill. There are stringent
measures. You are increasing imprisonment, in one case to five years and in another case to ten
years. Then you are going in for life imprisonment and death penalty. Now life imprisonment and
death penalty look like a dictatorial system. You can't have death penalty for anything. You can have
it, maybe, for a saboteur. As Mr. Rudy pointed out, death penalty is there. It is there in respect of the
Parliament attackers. As regards their mercy petitions, years and years have passed. Nothing has
happened. ...(Interruptions)... Death T HdeTd 2 no death. Please remove the death penalty. It

has absolutely no meaning.

Another point which | would like to mention is your effort to make it non-bailable. | see no harm

in it. But you are denying somebody anticipatory bail. When the court considers an anticipatory bail it
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goes through tremendous deliberations and takes the utmost care to see that anybody who is not
supposed to get a bail does not get the anticipatory bail. Then you are making many kinds of
comparisons with narcotics, drugs and all that. In this case, we just find that ultimately innocent
people will suffer and the gangs will get away. You will never be able to catch them. If you want to
catch them, do something. Give some responsibility to the Panchayats of those villages through
which these pipelines are passing for protecting them. It will be better protected with less money.
You are spending a lot of money and you wish to spend a lot more money by empowering various
Central Government officers for detection, arrest, investigation, prosecution and all that. Where are
these officers? When your officers appeared before the Standing Committee, they made a
comparison with the Central Excise officers. That is a force which is well trained to do all these jobs.
Is it your intent to create such a force? In fact, the force on which you depend, as on today, they

have expressed some dissatisfaction that you are not backing them fully.

Then comes the issue of putting the onus of proof, as mentioned by the hon. Member. Of
course, somebody has joked about it; but jokes apart, let us say, in a village, something comes out
and somebody takes away something. It may be due to a technical defect or it may be the handiwork
of somebody else or let us say, somebody else made a dent in your pipeline and then another fellow
comes and sees that it is leaking and he takes out something. Then you catch that fellow. The real

thief will always get away, as always happens.

| have serious quarrel with your thesis in regard to Clause 15 (2), regarding adding minerals
along with petroleum. While we can all defend petroleum and petroleum products because of its
importance to the national economy, and because we are very much short of petroleum, but the
same can't be said about iron ore fines. You are protecting all of them. You are now making stringent
penalties by adding minerals here. Here in clause 15 (2), besides petroleum, you are adding
minerals. Let us say, ESSAR taking fines from Bailadila to Vizag gets protected. You can't have same
sentence, same non-bailable provisions for iron ore fines as you have for petroleum. Mr. Minister,

please reconsider. Thank you.

SHRI D. BANDYOPADHYAY (West Bengal): Mr. Vice-Chairman, Sir, | rise to support the Bill.

Some of my friends have already expressed some reservation and grave concern about the punitive
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element that is incorporated in the Bill. Sir, our criminal jurisprudence is based on the British
Common Law of which the fundamental principle is that an accused is supposed to be not guilty
unless his guilt is proved beyond reasonable doubt. Another principle is that, let a hundred culprits
get away, but not a single innocent person should be punished. Against this background, we have
developed our criminal jurisprudence. So the way you are shifting the onus of proof from the
prosecutor to the accused, is going to make the jurisprudence system topsy-turvy; make the people
stand on their head. It is not done. Why is this a draconian piece of legislation? Even the Supreme
Court, in Section 302 cases, says that death penalty is to be given in rarest of the rare cases. Though
they have not defined what is the rarest of the rare cases, it has clearly said that it should not done.
Now against that, for a theft of petroleum or even assuming sabotage or damage, you put a person

on death penalty. It is a draconian piece of legislation, which cannot be supported.

The next point is that, as Shri Rudy has pointed out, which has been supported by my friends
here, the best protector of the pipeline is the owner of the land on which the pipeline has been laid. It
has been called 'the user'; and, it is not correct to use the word 'user'. But the fact is that it is more
than acquisition. It cannot be sold; you cannot have agriculture there. So, why don't you give them
some monthly rent or some yearly rent? If, say, a house is rented out, | get rent out of it. So, if | have
rented out my property to you for laying a pipeline, give me the rent, and then, | will obey your other
conditions. But give me the rent for it. You are giving 10 per cent of the acquisition value, of some
pre-historic price, and you expect that | will have nothing to do with it. So, Sir, these two points are

very serious, and | would request the Government to consider them.

Also, let them not play with the basic principle of criminal jurisprudence in the country. The
onus of proof should always be on the prosecutor, and not on the accused. Secondly, the penalty
should be moderate and equivalent to the intensity of the crime committed. You cannot have a

penalty disproportionate to the crime.

Sir, at the end, | would say that there is a saying in English that law is a cobweb which catches
small flies, but the big flies always breakthrough. So, this is what is going to happen. Small flies will

be caught, and may be given the life imprisonment or even the death penalty, while the real mafia will
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breakthrough and you will never be able to touch them. My simple answer to this is, change the

punitive system.

1. I TR AT (IR T 20) 2 3799, I8 Fadaes <1 Heayul fagall 3 S&fd 21 Us a1 sy
AT A U disaed &1 aRI b & T 3R TER 3R $© Acidbaral AT 37 59 A8 S Al
UTSY ATGT BT destroy BN, blast B T IH JHAT TgaTG Il S & YR & AR 39 fog g9 3
S FT UG8 21 I8 fI8H mainly 3¢ Ie2d & o aman 11 & Sife Hisgar aRfRafral 3 e
21 T, $8 IR 9 I8 P! g AW A & R Seilfasd o-ew W fe@mn w1 & agy
AT # ST A W ATHY U AT USIorgd Wreaed Bl fIhTel ofd § AT Ty WX ol &1 399 Y
TSI GART TRIATGSH, ABNREH I W8S, & AN A 21 37, TN learned B fAfiex
S € 5 g diee™ faraet 1R 21399 <91 6 98 odt Tl 39 &) TS TS BT 4RIl BT A AR
FE! Al s Tl &1 39 S W I8 98 Heayu! [ &l

ST, U UG8 Sl 39 AR 16(A) 3 el 11 2, 9 I9 4 9eqd 781 g Hife Sl
Jurisprudence T =ITI IRH &, SABT U8 RIGId & 3R THRT Natural justice ¥ I8 HaaT 8 fh aTRIT
WW‘T(WOWSEﬁﬁ?@?%ﬁwmﬁ,ﬁﬁﬂﬁﬁﬁﬁéﬂﬁ@wﬁ%
RTTeT GHIART BT IET Bl ST&T AR T aTel Rith STRIT 1T & MR R U= 7RI o Sira
2, S W I8 IR el © % 98 v 31 ey Rig v I8 Ue 9gd € 1R 919 2, 5 =m-
IRA & 3R TGRS SIeH & Rigia & gTa 81 81 B 399 I8 S 3MMa 16() el &, I I8
=S 2, S 72 89 Afe)

TRIGY, BN AN #3l Sff 9gd & Tioiled &, 89 ol § =918l g & 4 39 IR faar &
3R S Ted TS el a1, ST SHaT &0 ¥ & $UET GOUANT 7 81 U1, R 89 qad!
3FAIT T 1gwd &1 © 5 39 aRE & R ot S oy &, R 5/ o= 3ot o, S ) wifaa
B BT g Tl fb a8 v+ ol iy J1fed x| I8 e § {6 19 urguess ysdl 8, ) SHIH
QI ST 8, SHH SHI 31 A1 JHAH &I 81 8, STy fBmi o1 SHHT Sl axich A Sl JATdolT
et b 81, g8 o S et dRw {8 St 57 S e 1 geie 31 o1, 98 g9 $6 oS
T 81 I8 Fel IS © 3R I 9ga AR a1 el A1ed A bel off, H 79 qeqd gl 39l b qr
[ BT SATET FHY 1S 7 PR §U 99 196 BT o H_al g

356



it R, fig (ufeesh dwrer): SuwwTede wEIGy, I8 S Ui iR WfeT urgdergd
(9f 5 STE & HBR BT 3ol e g, 2011 7, 3ad R giferaw € w1, v @l
BI Al UIEUATST & §RI S & U S A T B a6 of SH &1 51 39 3896 & SIRY ST ugaln
faeras o, I aRT 15 317 16 HT HNE BT 1 38T 2, A1 IuYeh axId 3 397 3fR Ugiferas ot
EINKCIEaR I El

HEISY, I Usell I H Y8 HE1 A 6 SHR <27 & AT 531 He1S T B 39 RS BT By
3Mper T & fob 1 iR Ueiferey uerel &) Suzifirar g & § g 8k fvd ge do {4 sared o
fpal qR T &9 B UG TA 914 I8 8 {5 il UTsvels of S 8, ST TexTs ST 9 g 81
12T fob S & = fbal R T dTeyars 8IH1 A1feql 4R71 31g9d & f ol Sl diet dve i
i fArapTeft 51 381 7, A1 Bie o1 fafaafshae St i & w9 3 {1 1 387 &, 519 39! U S8
A A S8 < ST I 8, I8 ARG H 980 A 114 g3 W 8, 76 el & q18 3117 ol &
311R fRTyey =1 Tl 9 19 I8 81 SNl &, ol 394 HTh! GaxT U&7 81d 81 3741 BTl 81 9 $%e+1
PIADIeSH BI T AT A DIl 988 AT 719 91 Herdm< qrgde HU of Sl 2, 98 9% | 9gd
B BT W of SIS off Xe! oY, FORId Ield Urgualis Wel, 3N ol iR SH™1 HIvor JoHd 8 &1
q1d oft, <ifp =l T & a8 Bl 81 It 3afeT 39 fASye § 39 91d & ff 9RI$ e
B =12 o fre e aa o <Tram s

HEIGY, MY S & o5 19 & foIg v 391 § 719 6,554 fhainiier ugvarsy 8T s 2,
4,721 fhelHex UTsUeg 8™ &1 1 I 8T © 3R USIfer™ & 1T 7,440 fhaliex Urguarg
fJe1E 72 &, 5 f& dawes T8 21 sufo R < & UE Wiel, TEEET 891 91y {5 Bt |
e 119 Icaoi= 81T 3R <21 o b I 3§ B o SYA? 9T GRT fa=or BIHT <1f2 o1 HATe
P U YIS D] DIs BRI 81 81§D R H H AT A A & 98 39! [ SR |

R, SR {1 gEe PHard @l off, S diet 3% AT 9, Fia & fafdafsfree @ it i
frpTell ST 32 B, TG AU 91 8, 395 od <¥ H Hel [Hd aid | [T81g S, sw@atr it
SR BT AT Db A1 81 U g@& A1 U8 & fob il I o HIBAT &, I AN BER] Pl fo1aT
A 2, TR TRBR GHagd a1 I8! &1 SHH ol BT 51l $V AR TS UTaGM 8, dAfH I qiey
P YU H T S &1 SHD! Dic DI BT b FART 9 BT ARI 81 I8! © I UG &l IR 818 @
3R Freie HRA aTel Bl T 14 BT ey FrTat s & i & 197 Sl 8, 3R 31y S+Tah!
PO FIMAS < §, dl 8 Gl © b d 3T MU interest fe@md| (F77 &1 ©ET) # oo a1 FATd
PR SF RET § 39 519 Al P&l &, H 98 I g, b g1 19 & IR 4 $B AR W @rgcd $e
gIATE|

357



Iyt (. V. HRIA): ot F92 781 8, 79 g 9 o o &1 gare

SHRI KUMAR DEEPAK DAS (Assam): Sir, thank you very much for giving me the opportunity
to speak. | support the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land)
Amendment Bill, 2010 to curb incidences of pilferage and sabotage of pipeline and to check the
security threat. The pilferage and sabotage is predominant in the petroleum producing States like

Assam and Maharashtra.

Sir, recently we have gone through a news item and it is a fact that 2,200 drums of crude oil
was seized in Bombay wherein the crude oil was being used for adulteration. The oil mafia has killed
one ADC in Maharashtra. Sir, there is a racket in which criminals are stealing crude oil every possible
moment in my State, Assam, which is being used for adulteration. This type of incidents are taking
place. | would like to know whether this Amendment Bill would serve the purpose and stop such

crimes. | need to have clarification on this specific point in the reply of the hon. Minister.

Sir, section 15 and 16 of the aforesaid Act lays down the provision to deal with the cases of
pilferage and sabotage of pipelines, and it does not provide for sufficient deterrence to criminals from
committing the crime of pilferage or sabotage. Sub-section 2 of section 15 provides, "Whoever
willfully removes, displaces, damages or destroys any pipeline shall be punished with rigorous
punishment for a term which shall not be less than one year, which may extend to three years, and
shall also be liable to fine." Section 16 provides, "The offence of sub-section 2 of section 15 shall be

deemed to be cognizable under the code of criminal procedure.” This is fine, Sir.

But, a question comes to my mind and already it has been raised -- on the onus of proof. The
burden of onus of proof is on the person who is accused. But, it should lie on the prosecutor. The
jurisprudence says like that. Otherwise implementation of such provisions would be controversial
one. It need to be more transparent, to avoid harassment to the people of the locations where such
pipelines are laid. The Government may take steps in this regard. The Government may declare

some areas as 'No Thoroughfare Areas' where the pipeline is laid. That may protect the areas. Action

358



should be taken in this regard. | do not go into the details because it may take time. | support the Bill

and seek clarifications on the points | have raised. Thank you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Shri Mani Shankar Aiyar. Please, take

only five minutes.

SHRI MANI SHANKAR AIYAR: Mr. Vice-Chairman, Sir, of course, | am entitled to 19 minutes,

but | will limit myself to five.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But, as a special...

SHRI MANI SHANKAR: No, noj; certainly, Sir. Thank you, Sir, for giving me this opportunity.
While rising to support this Bill, Mr. Vice-Chairman, Sir, | would like to clarify, on behalf of the
Minister, and then he can clarify it further, that this debate has been permeated with the failure to
understand the wording of the proposals that have come. It is only if somebody wilfully obstructs or
wilfully fills up or willfully does any act that is prohibited, that Clause 2 is attracted. Equally Clause 2,
15(2) is also only there when somebody makes an unauthorized connection. So, if there is an oil
spill, that is not an unauthorised connection. So, it does not arise at all. And, equally under the fourth
provision, it says that you have to have the intent to cause damage through fire or an explosive. So, |
think, a lot of the apprehensions that have been expressed are without foundation, but | do want to
caution the Minister that what he ha; provided for in 16B is a return of POTA. | don't think it is very fair
that a terrorist has done something, stolen something from a pipeline, am stored it on a corner of a
farm, that the owner of the farm who has nothing to do with terrorism is then required to prove that

he is not a terrorist. That is why | call it POTA. So, please relook at 16B.

Secondly, Sir, arguments have been made that those whose land is used for this right of user
should be appropriately compensate either through royalty or additional rent and so on and so forth.
Here my plea with the Ministry is that in the Bill for Land Acquisition, the has currently been referred
to the Standing Committee, the Ministry of Petroleum has sought to exempt this Act from the
provisions of the Land Acquisition Bill. | think, it is a grave mistake on their part to kee themselves
above the law. | would request him to please consider going to the Standing Committee and saying
that you have no objection to this Bill also being brought within the purview of the Land Acquisition

Bill; otherwise, some of the scenarios that have bee drawn before you of how you might be

359



promoting naxalism, how you might be promoting rural discontent by acquiring land without due
compensation, could cause you much greater difficulty than allowing this Act to also be within the
purview of the new Land Acquisition Bill. Of course, your Ministry would have entire right to come
before the Standing Committee and explain what would be the limitation that should be put on the

application of this Act to you, but not a total exemption.

But the principal reason why | rose -- | still have got two minutes, Sir -- to speak is that this
kind of punitive measure is going to change nothing on the ground. Most of the disruptions take
place where terrorism is widespread, as in Assam; now, | think, it is going to come down. But it is in
Assam that we suffered the most disruptions on pipelines. Therefore, while you can do what you
wish on the punitive side, please remember an old 18th century English saying that you might as well
be hanged for a sheep as a lamb. So, if you are going to be caught anyway, it only incentivises them
to take more when you put all the emphasis on punitive measures. Much more sensible would be to
take action on prophylactic measures. By which | mean, particularly, kindly study the technology for
the security of the pipeline running from Baku in Azerbaijan through Thilisi in Georgia to Cehan in
Turkey. It runs between a Muslim country, and a Christian country. The Muslim country has been to
war with the best friend of Georgia, which is Armenia. Notwithstanding this, they are running the
pipeline. The pipeline almost abuts on the provinces of the Russian Federation, called South Ossetia
and Abkhazia, which along with Chechnya are among those who are in a state of revolt against the
Russian Federation, yet the pipeline runs there. And from Georgia, it enters that part of Turkey which
is under Kurdish, certainly the Kurdish population is there in very large numbers, and the Kurds have
for decades now been in revolt against the Government in Ankara. Nevertheless, that pipeline is
being secured because they have technological measures which will enable that any one spot for you
to see through the systems that they have set up when any single accident or deliberate attempt is
made to disrupt the flow of oil. If you pick up that technology and bring it into India, then, | think a lot
of this either can be forestalled or if not forestalled, | think, almost immediately in real time action can
be taken against those who are responsible for disruption. So, please, you have the Bill you want to

have to have, it is not going to change anything on the ground. What will change action on the
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ground is if you call in the BP representatives, they are the ones who did the work on the BTC
Pipeline and they will be able to advise you on the new technology which is available to take
prophylactic measures to ensure the security of pipelines. If you have no objection to calling me, | am
sure you will give me more than five minutes which the Chair has allotted me, | will explain to you in

detail how this could be done. Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you Mr. Mani. It was a good

intervention.

SHRI R.P.N. SINGH: Sir, | would like to thank all the ten Members who have taken part in the
debate. Their suggestions have been noted and after my reply, | will reply to all their individual queries

that they have put here in the House.

Sir, transportation of petroleum products, crude oil and gas through pipeline is the cheapest,
safest and environmental friendly mode of transportation. Petroleum, crude oil products are
hazardous materials. The network of pipelines in the country has gone in a big way in the recent past.
However, petroleum and crude oil products which are highly inflammable materials, being very costly
items, any spillage not only causes financial loss to the Company it also causes disruption in supply
of crude oil, finished products, damage to cultivable soil as well as loss to life and property in case of
a confrontation, etc. To check incidents of pilferage and sabotage, regular patrolling and inspection
of pipelines is carried out by the respective Oil Companies for law enforcement. The help of the State
Governments is also taken through regular interaction with police and local authorities. Villagers and
land owners along the route of the pipelines are also sensitized about the consequences of pilferage
attempts. Still incidents of pilferage and sabotage by anti-social elements do take place in various
pipelines. While pilferage is done by organized criminal gangs using improvised technologies to
puncture high pressure pipelines and affixing tapping gadgets and carrying out sabotage attempts on
the pipelines by use of explosives also which could result in complete disruption in supply of crude oil
and petroleum products, attempts are also being made to pilfer crude from oilfields and also oil

installation.

Now | would like to come to the points which have been made by the hon. Members. Mr.

Rudy spoke about the extent of oil pipelines and wanted the exact figure of pipelines that we have.
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We have 33,066 kilometres of pipelines running throughout the country and out of which 6,559
kilometres is crude oil pipeline, 13,271 kilometres is the product pipeline and we have 13,236
kilometres natural gas pipelines. There has been a great sense in the House about acquiring land and
many Members have brought about the point about acquiring land which disrupts farmers. Mr.
Birender Singh spoke about farmers being displaced. We can say that the Government is very
sensitive to the need of the farmers. As all the hon. Members have spoken, | can tell you there is only
temporary acquisition of land which is the right of way. After completion, land is returned. The only
restriction is that they cannot construct building or plant trees. But still that does not answer a lot of
reservations that have been raised. People have come up with various suggestions. We are looking
at ten per cent as the amount of rate that we give to the farmers at the moment for acquisition of land
temporarily. We are exploring the possibility of increasing that value of money for the right of way. We
will see how we can raise it keeping in mind the opinion of the hon. Members. We will try to
compensate the farmers in whatever way it is possible for us keeping in view the sense of the House.
Mr. Rudy talked about the point that people should be made stakeholders. Well, we try to provide
adequate compensation. Awareness programmes along the pipelines are being organised for the
farmers so that they know how they can be punished if there is anything going wrong. Awards are
given for providing information that can lead to breach of a pipeline. He also spoke about removal of

nameplates by a child being made liable to punishment.

Keeping this in mind as Shri Mani Shankar Aiyar said, the word 'wilfully' has been inserted and
it is the prime thing. The word, 'wilfully' has been inserted. That will not take place and there is
nothing in the law which talks about name-plates being removed. As you know, the pipeline is not a
water pipeline which is very thin. These are high pressure pipelines which need technology to break
through and there is no kind of penalty if there is a seepage or leakage. The Government companies
come to know about that. When there is sabotage you can only pilfer them with equipment because
they are very high pressure pipeline. He talked about seepage and lot of people talked about
seapage. Every case of seepage is inquired into by the oil companies and by the Oil Industry Safety
Directorate. Ten years' punishment is for making unauthorised connection for the removal or
damaging or displacing the pipelines. He spoke about making the farmer a stakeholder. Many of you
have come up with the idea. It is a very good suggestion. We will see what we can do about it. Mr.

Mohapatra also spoke about it. Mr. Rajeeve also spoke about it. Many Members spoke about that.
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He came up with a figure that there has been a loss of about a thousand crores in. the last few years
because of pilferage. | would just bring to the House that IOCL loss reported -- due to pilferage and
sabotage in the last five years -- is only 16.04 crores. That was 13.08 crores on crude and 2.96 on
products. Birender Singhji spoke about farmers. | want to reply to that question. He spoke about
how telecom towers are given rents every year but telecom towers are over the land. They are placed
above the land and as you know these pipelines run below and so land is actually returned to the
farmer again. Wﬁgmﬁﬁﬁ“ﬁW%, Wﬁw%‘rwélsﬂmwaﬁwé
{3 3T & 72T 81T, 3FR o1 # 81 ST, Sy S #ft Afdr 3iee oraR Sft 71 &S IR del, 98
Sl 918 g9 fdedd 1 59 dalel § STd T 8, [degpdl 81 3R BId1 &, 31TSI H 3R 8l ST af
SR aﬁs‘ CbI-;U{\I q7|<“q|§ &l BT B Mr. P. Rajeeve spoke about the need for more gas pipelines.

We are already having our natural gas pipeline by over 13000 kms. In the Twelfth Plan it would be
about 18,200 kms of proposed new pipelines that are coming about. | would just like to bring to the
House the number of pilferage cases we had in the last three years. If you look at the record, there
have been 230 cases of pilferages and the law that we are bringing about actually is, it is not that it
can be done by a farmer or by a child. These are by organised criminals and organised gangs which
do it and the mafia that the House has spoken about. This kind of punishment that we bring forward
for you to pass is actually to deter them from doing this kind of thing and we increase the punishment
as you do it repeatedly over and over again. He spoke about pipeline in Kochi and he said that GAIL
is not listening to the people. He has already spoken to my senior Minister. | will look into that and |
will get back to him regarding the matter which he personally brought about the pipeline being laid in
Kochi. | will get back to him on that. Mr. Pyare Lal Mohapatra spoke about the farmers which | have
already spoken about. He spoke about the death penalty. That is in the rarest or rare cases. We are
talking about sabotage; we are talking about terrorist acts. We have to deter people if they actually

pipeline something that you cannot blow up. So it is in the rarest of rare cases.

SHRI PYARIMOHAN MOHAPATRA -- You are taking my name wrongly. It is Shri Pyarimohan
Mohapatra.
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SHRI R. P. N. SINGH: | am extremely sorry. | stand corrected. | am sorry for taking the wrong

name.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Pyari means dear.

SHRI R.P.N. SINGH: Sir, | apologise. He spoke about anticipatory bail only denied for
offences in nature of sabotage under Clause 15(4). He gave over responsibility to Gram Panchayat.
That is something we will be looking at also. Burden of proof is on culprits. The burden of proof is on
culprits only on certain cases, i.e. under Clause 15(2) and Clause 15(4). Shri Bandyopadhyay spoke
that penalty should be moderate. We have looked at it. We have come out, as | said, that for the first
offence the imprisonment is for six months, for repeated offenders the penalty would go gradually up
and for terrorists or saboteurs or mafia, we have taken it from six months to death penalty. So, we

have a range of imposing penalty depending upon the kind and extent of damage or sabotage.

R 9T ATGd S 7 BT & 16 T 16(a) F 9T H 81 &1 H ST He1 9Tl g o d gH 39
BISY H 3720 FIITd ol © 3IR I8 A ARG W B &, H ITHT YHIIR gl I8 VP 30T ol
e 2, e & ST I AR 6 S S 16 (2) & IR H 919 BT 7, I8 Ryt 99 Jaer=1 &
3R TAhTA &, ST 15 (2) | 2 3R 15(4) # & T2 qrast R W €, I8 I7% $W o el
BIAT 81 511 S8 G31rd & &, 89 Sep! Al STox Sl

3R, Y. g ATEd 7 UTSUes~ & IR H 91 $ ® {5 uguersd o %A & o urguens
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to planned pipeline networks. PNGRB & I AR & fp 89 EIEERIERE X E'lﬁ, dl PMGRB &4
Aol i 2 oiR &9 981 1R TS velTs STed 2

PR <UD TR S <1 AT $ IR H T AR AT HR 3R S 1 41 Fm 6 aga saran
pilferage 3R sabotage XN Bl § 39 BT BI g1 aTEd § fF 89X RS # ¥ 37K &7 Ha
UTRT pilferage B! UTAT &, A1 98 TSI iR gRATON # 9171 21 89 39 BT &I FEIA 4 T8
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Mr. Mani Shankar Aiyar has been a very dynamic Minister in the Ministry of Petroleum and
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Natural Gas. His suggestions are well taken. | can assure him that whenever he has time, | will listen
to all his suggestions. | can assure the House, through you Mr. Vice-Chairman, Sir, my Ministry will
listen to his suggestions and see how we can act upon them. He spoke about the word 'wilfully.' The
word 'wilfully' has been clarified. It is something that many hon. Members have missed while

speaking. It is the key clause that has been changed.

Sir, he also spoke about Clause 16B. We have to prevent people from doing this kind of
damage which otherwise lead to disruption in the energy sector. That is something which we have
talked about. The Standing Committee has also gone into it. We will look into that and, definitely,

work further on what he has suggested.

Sir, he also spoke about the new Land Acquisition Bill. The Ministry of Petroleum and Natural
Gas is not opposing it. It is mentioned in the Petroleum and Minerals Pipelines Act. Under Schedule 3
of the proposed Bill, there are provisions to extend coverage of the Land Acquisition Bill to the PMP

Act by issuing notification by the Central Government.

| hope, Sir, | have answered all the queries raised by the hon. Members. | request you, Mr.

Vice-Chaimnan, Sir, that the Bill may be passed.

SHRI PYARIMOHAN MOHAPATRA: Sir, he has not replied to my point relating to minerals.

So, | will seek a clarification.

First, he has not replied to the issue relating to non-petroleum minerals which is under Clause

15(2). Sir, you are protecting so many others in the name of petroleum products.

The second one is this. | had raised this indirectly and directly by Shri Mani Shankariji. The hon.
Minister mentioned about the word 'wilfully." Members did not miss the word. Sir, you have missed
the word 'wilfully" while going with a Cabinet Note. The word 'wilfully' was omitted. It was cleared by
the Department of Legal Affairs. Then, the Standing Committee made you to include it. So, the word
"wilfully' was not missed by us. If you catch hold of somebody or me doing something or not doing
something, how do | prove? You left the onus on me! How do | prove that | did not do it wilfully or |

did it wilfully ? That is what Mani Shankarji has pointed out. Kindly clarify this.
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SHRI R.P.N. SINGH: Sir, your suggestion is well taken.
SHRI PYARIMOHAN MOHAPATRA: | am talking about the onus.

SHRI R.P.N. SINGH: If the onus is not kept on the person who is sabotaging; it is difficult. To
make sure that innocent people are not punished, we have also taken the recommendations of the
Standing Committee into consideration. And, that is why no innocent person comes into it. That is

why the word 'willfully’ has been added. ... (Interruptions)...

SHRI MANI SHANKAR AIYAR: Please don't use POTA language. You prove that the person is

guilty. Don't ask him to prove innocence. That is completely against the law of our land.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the question is:

"That the Bill further to amend the Petroleum and Minerals Pipelines (Acquisition of rights of

Users in Land) Act, 1962, as passed by Lok Sabha, be taken into consideration."
The motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we shall taken up clause-by-clause

consideration of the Bill.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI R.P.N. SINGH: Sir, | beg to move:
That the Bill be passed.
The question was put and the motion was adopted.
The Academy of Scientific and Innovative Research Bill, 2011

THE MINISTER OF SCIENCE AND TECHNOLOGY (SHRI VILASRAO DESHMUKH): Sir, |

move:

"That the Bill to establish an Academy for furtherance of the advancement of learning and

prosecution of research in the field of science and technology in association with Council of
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